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'nauUioristj    manufacture of   drugs    by 
German Remedies 

815. SHRI HUSEN DALWAI: WiH 
is Minister of CEMICALS AND FER- 
1LIZERS be pleased to state; 

(a) whether it is a fart that German Re. 
ledses did not have any authority undei 
(D&R) Act for the manufacture of Com- 
iamina Retard Tablets and obtained COB 
icencc c; the b;:sis of Complamina plain 
iblets for which the company possess re- 
istrat'oi with OGTD; 

(b) whether it is also a fact that this 
onipany applies fo. re-endorsemen! of 
apacity of this item under 1982 Policy., il 
o, whal wag the original capacity, licence 
inmber an<j what is the capacity endorsed; 

(c) whether it is alsc a fact that this 
:ompany has installed huge plant and 
nacliinery without the permission ot Gov- 
-nment and created unauthorised capacity; 
f so, what was its original tota!  

Inj machinery alt!(j what is ihe pre- 
ent value, and 

Aether any verification was done 
n regard to plant and machinery before 
iliowing re-e.ndorsement of capacity;-if so, 
what are the details jn this regard and if 
tot, what a:e the reasons therefor? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRl VASANT 
SATHE): (a) and (b) M/s German Kem;- 
3ies hold DGTD registration granted in 
july, 1966 and industrial expansion granted 
in April 1973 for manufacture of Compla- 
mina tablets, which are basej in bulk 
Xantinol Nicotinate. Complamina retard 
is the name given to tablets of higher 
strength of the same bulk drug. Compla- 
mina retard tablets is coverd under Indus- 
trial Licence No. IL: S 21(77) dated 1st 
February. 1977 within the composite capa- 
city of 1335 lakhs per annum. Its capacity 
has been re-endorsed corresponding to the 
bulk drug requirement of 9988.15 kgs. 
per annum under the Policy of re-endorse- 
ment of capacity of April  1982. 

(c) According to the company, the origi- 
nal value of the bulk drug plant was Rs. 
6.95 lakhs The value as on 31st Decem- 
ber,  1983 was 78.83 lakh rupees.    Similar 
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information in respect of formulation plant 
has not yet been received and without 
analysis of complete information, it cannot 
be concliui'. whether the company has 
installed p int and machinery substantially 
in excess of the permissible levels. 

(d) Verification of Plant and Machinery 
has not been done since the Policy of Re- 
endorsement of Capacity does not envi- 
age such verification. 

Import of Raw Materials by German 
Remedies 

816. DR. MOHD. HASIM KIDWAI: 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to refer to the 
answer tc Unstarred Question 933 given 
in Rajya Sabha 0n the    7th May     1984 
regarding price of stilphemoxol and state: 

• 
(a) whether it is a fact-that German 

Remedies are importing most of the raw 
materials from their principals and    sucn 

orts not only involve over-invoicing 
bin also involve payment of commissions 
to the foreign National Manag'Vig Director 
of the company; 

(b) since when the Managing Director is 
in India and when he is expected to leave 
the country; 

(c).what is the commission earned 
details of activities by this foreign national 
during the last three years,, year-wise; and 

(d) what are the imports of this com- 
pany from their principals and their asso- 
ciates during the last three years, year-wise 
with name of items, quantity of each, CIF 
price of each consignment? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI VASANT 
SATHE); (a) and (b) A statement show- 
ing the imports of raw materials made by 
M|s. German Remedies Limited from their 
principals and others durng the last three 
years, year-wise is attached. No instance 
of over-irvyoicing has come to the nctice 
of my Ministry. 
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(b) Mr. HJ Voss is with M|s. German 
Remedies Limited since 20th January, 1953, 
his term of appointmcat expired on 1st 
April, 1984 and is yet to be further extend- 
ed by the Department of Company Affairs. 

(c) Information regarding any commis- 
sion earned and the activities from which 
it was earned during the last three yens, 
year-wise is being collected and would be 
laid on tbe table of the Raiva Sabha. 
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Sptcial Tribunals for Rehabilitating 
Bonded Labour 

817. SHRI SANTOSH KUMAR SAHU: 
Will the Minister of LABOUR AND RE- 
HABILITATION be pleased to state: 

(a) whether Government of India are 
considering any proposals to set up special 
Tribunals in problem-prone areas for iden- 
tifying and rehabilitating the bonded labour 
in various parts of the country; and 

?    (b) if so, the details regarding the =cope 
and extent of their functioning with special 
reference to the child labour    and    their 
rehabilitation? 
by formulators can be drawn. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND REHA- 
BILITATION     (SHRI     DHARMAVIR)- 
(a) No, Sir. 

(b) Does not arise. 

Verification 0t Membership of Trade 
Unions 

818. SHRI CHIMANBHAI MEHTA: 
Wil' t,lr 'UR AND RE- 
HABILITATION  be pleased to state: 

(a) what are the critaria, rules and pro- 
cedures for the verification of membership 
of various trade unions, federations, asso- 

ciations of the Public and Private Sector 
Undertakings, Government employees of 
the country; 

(b) when the last verification was made 
of such' membership; 

(c) what are tbe details in this regard; 

(d) when the fresh verification is likely 
to take place; 

(e) whether Government . contemplate 
any change in the verification ruls and 
criteria, and 

(f) if so, the details thereof and not, 
what are the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND RE- 
HABILITATION (SHRI DHARMAVIR): 
It is presumed that the question relates to 
the verification 0f membership of Central 
Trade  Union  Organisations 

00   to  (f)  Verification of membership 
of these Organisations as oB 31st Decem- 
ber,  1980 conducted on the basis of the 
procedure   contained in  the  letter     dated 
6th     October,     1981     (copy     enclosed) 
has since been complied.  [See    Appendix 
CXXXI,   Annexure   No. 19].   The results 
ave tender finalisation.    Preparations    are 
under way for commencing the process of 
new verfiication of membership as on 31st 

 


